
97        Written Answers [24 AUG- 1987] to Questions 98 

Failure to acbieve power generation targets 

3323. SHRIMATI JAYANTHI NA-
TARAJAN; Will the Minister of ENERGY be 
pleased to state: 

(a) whether it is a fact that fifteen elec-
tricity producers including the National 
Thermal Power Corporation failed to achieve 
their power generation targets for 1986-87;  
and 

(b) if so, what are the details thereof and 
what are the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN      THE 

MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHATGI): (a) and (b) The 
National Thermal Power Corporation (NTPC) 
exceeded its target for power generation in 
1986-87. The organisations which did not 
achieve the target during 1986-87 along with 
details are indicated in the enclosed Statement. 
(See below). 

The main reason's for the short-fall in 
thermal generation include forced outage of 
thermal units, long time taken in maintenance 
and major repairs, equipment deficiencies etc. 
The shortfall in hydro generation was mainly 
due to low reservoir levels. 

  

 



99 Written  Answers [ RAJYA  SABHA ] to  Questions 100 
 

 2 3 4 5 

9. ORISSA    Thermal 1790 1307 73-  0 

 Hydro 2650 2735 103 2 

 Total: 4440 4042 91.0 
10. BIHAR     Tncrmal 4180 3465 82-9 

 Hydro 190 217 114'2 

 Total: 4370 3682 84.3 
11. W.B.S.E.B.     Thermal 5440 4937 90'8 

 Hydro 132 100 75 8 

 Total: 5572 5037 93 4 
12. D.V.C.    Thermal 6090 5328 87 5 

 Hydro 300 370 123.3 

 Toal: 6390 5698 89-2 
    Tncrmal 1270 997 78 5 13. ASSAM 

14. MEGHALAYA 
    Hydro 375 302 80-5 

15. NEEPCO     Hydro 485 146 311 
16. MANIPUR     Hydro 450 397 88-2 

 

Order for supply of Clofazimine 

3324. SHRl GAYA CHAND BHUYAN: 
Will the Minister of INDUSTRY be pleased 
to state; 

(a) whether an order worth Rs. two crores 
for the supply of life saving drug Clofazimine 
under Leprosy Eradication Programme has 
been placed; 

(b) whether this order has been placed on 
a firm which was earlier hauled up and black 
listed by the Controller of Imports and 
Exports and against which penal action was 
taken for alleged malpractices and violation of 
the import regulations; 

(c) if so, what are the  details thereof: and 

(d)  whether this case is likely to 
refered to CBI for investigation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS    AND 

PEIRO-CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R. K. JAICHANDRA 
SINGH): (a) to (d) The information is being 
collected frbm the Ministry of Health and 
Family Welfare and will be laid on the Table 
of the House. 
Shares held by Chairman in lncab Indus-

tries Ltd. 
3325. SHRI VEERSHETTY MOGLAPPA 

KUSHNOOR: Will the Minister of 
INDUSTRY be pleased to state: 

(a) the number of equity shares held by 
the present Chairman in lncab Indus-fries 
Limited (foremerly Indian Cables Company  
Limited); 

(b) whehe,- the said Chairman had 
approached Reserve 

(c)  Bank of India for permission 
to buy more shares in this company; 

(d) if so, whether permission had been 
accorded and what is the number of shares 
proposed to be purchased; 

be


